IN THE CENTRAL ADMINISTRATIVE TRIB

. HYDERABAD BENCH

AT HYDERABAD

O.,A.1104 OF 1997

BETWEEN @
G.S. Brahmaji Rae
AND
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werksheps, Lalaguda, S.C.Rallway.
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ORDER

(PER ; HON'BLE MR, B.S. JAI PARAMESHWAR, MEMBER (JUDL)
1, Nene en either side. Mr, Suryanarayaha Sastry
far Mr, PVSSS Rama Rae, Learned Ceunsel fer the applicant
liter relied upen the decisiens af the Hen'ble Supreme

Ceurt in suppert ef his case. We have censidered the
citatiens preduced by the applicant. Weasd MY.Swwpscuasone
Smohatbdej- :

2e This is ar agpplicatien under Sectien 19 ef the
Administrative Tribunals Act, 1985, The applicatiesn was
filed en 20th August, 1997,

3. The facts ef this case are as fellows :

(a) The applicant claims te beleng te Kenda Kapu
Cermunity a Cemmunity recegnised as ST. Under the Crash
Programme fer SC/ST candéidates, in 1989, the respendent
sdmiristration effered the applicant the pest of Trainee
Skilled Artisen in the‘scale of pay ef Rs.950-1500(RSRP)
by preceedings Ne.LGD/P/561/E2 dt. 17.7.89 (annexure~I
Page 11 te the 0.a) The relevant terms ané cenditiens of the (7
offer of appsintmert is the ceonditien Ne.2. The cenditien
Ne_.2 regds as fellews :

ﬁz.You are required te bring with yeu the

erigingl Scheel/I.T.I, Certificates/Caste

Certificate in the prescribed preferma (en-

clesed)/and satisfactery preef in support

L W

of yeur Age,/Date of Birth and Jdentifica-
tien marks, etc., as stated ih yeur applica-

. ) 1]
tien ferm.

.
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(b} The applicant submitted a cepy of the Transfer
Certificate besring Ne,124 &t., 17,8.83 issued by the
Principal, Techmical High Scheel gttached te Gevernment
Pelytechrnic, Vijavawada in suppert ef his claim,

{c) The District Electrical Ergineer by his letter
dt. 25,1.90 infermed the applicant te preduce his caste
certificate iﬂphe prescribed preferma within 15 days.

The applicant did net cemply with the directiens centained
in the said letter. Hence, the applicant was served with
a majer penalty charge meme by the District Electrical

Engineer, Werk Sheps, S.,C. Railway, Lalaguda, Secunderabad

vide his preceedings Ne ,LGD/ELP/89541/27/90 dt. 21.11.,1990

(Anrexure~5 te the 0,A.). The miscenduct alleged against the |

applicant reads as fellews (Annexure«5 page 19 te the 03)
Marticle 31X

‘Thit” the- 5aid Sri GS Brahmaji Rae, T.Ne,89541

while functiening as Diesel Fitter in Gr.Rs.950~1500

(RSRPm» under SS(ER)LGD has net submitted the
Caste Certificate in the prescribed preferma at
the time eof appeintment as Trainee Artisan Skilled.

Article.II

The said Sri GS Brghmaji Rae has been asked te preduce
the required cast@ certificate in prescribeé preferma

vide letter Ne,LGD/P/563/E.2 ét. 25,1.90, 25.5.90,

20,6.90 and 4.10.90. The empleyee has been asking fer
time and lastly vide his letter Ne,Nil dt, 22.,10.90
desires te accept the Scheel Certificate and his fathef

- decuments.

In this letteffice erder Ne.192/89 4t. 2.8.89 at the

time of appeintment/assignment as trainee grtisan
skilled and vide effice erder Ne.64/90 dt. 18.5.90

vide time of his abserptien gs Diesel Fitter's trade,
it was mentiehed that abserptien is subject te preduc-|

tien ef his caste certificate as required."

P~
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(d) The applicant submitted his explanatien te
the charge meme en 31.12.90 (ARmexure-Aé te the O.A.)

(e) AR inquiry was cenducted inte the charges,

{(£) The applicant participated in the inquiry.

{g) The Inquiry Officer submitted his repert helding
the charges levelled against the applicant as preved., The
applicant submitted his representatien againét the findings
of the Inguiry 6fficer. !

(h) The Dy, Chief Electrical Engineear, Werk Sheps,
Lalaguda i.=. Respenrdent Ne.l censidered the findings
receréed by the Inquiry Officer and the representatien ef f
the applicant and agreed with the findings recerded |
by the Inquiry Officer and by his preceedings ef even number
6t. 7.10.94 impesed the penglty ef dismissal of the applicant
frem service w.e.f, 18.10,94,

(i) A copy ef the erder passed by the Disciplinary
autherity is at Annexure-~Al8 pages 37 and 38 ef the 0.A.

(j) Against the penalty erder, the applicant submitted
a? appeal te the respendert Neo.2., His appeal is dt. 17.11.94:
A cepy of the memerandum ef appeal is at pages 39 te 46 ef the
D.A. ' !

(k) The respendent Ne,2 censidered the appeal ef the

applicant and by his preceedings ef evem mumber dt. 31,10.95
rejected the appeal and cenfirmed the punishment, The
prder passed by the Appeallate Autherity is at Annexure-a20
pages 47 and 48 ef the 0.A.
(1) The applicant submitted a quisiOP n patitien
te the respendent Ne,3. His re;ﬁsigﬁ pétigiinjzt. 11.12.95,
A cepy eof the - .revisien petitien is at j
Annexure-A2l pages 49 te 56 ef the 0.A.
(m) The respendent Ne.3 censidered the ravision petitio#
af the applicart ané by his preceedings Ne,P.87/LGD/GSBR/2144
dt, 24.8,96 censidered the revisien petitien and cenfirmed the

N d
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punishment. The erder passed by the res; endent Ne,2 is at \
annexure=A22 pages 57 te 59 ef the 0.A,

4, The applicant has filed this O.,A.  @rayving fer
the fellewing reliefs 3
“Te set aside the erders passee by : 5
(a) Prec. Ne .LGD/ELP/89541/27/90 dateé 07.10,94
of the Ist recpendent;

(b} Memerandum Ne,lLGD/P 227/appeal/Review dated
31.10.95 of the 2nd respendent; and

{(c) Order Neo.P.87/LGD/GSBR/2144 dt, 24,8.96 eof
the 3rd respendent

with a censequential directien te the respendents te
reinstate the applicant with gll censequential benefit
like that ef grrears ef pay, senierity,etc.”

= -

5. The applicant has challenbed the impugne& erders

en the groum@gthat.he was net required te submit the Caste
Certificéte in the prescribed preferma in view ef the Railwavy
Eearé's letter dt, 18,6,53 (Annexure-AZ and that the Scheel
Legving Certificate preduced by him at the time of his ap?oimt¢
rent was itselﬁﬁsufficiemt Preef ef his secigl status and that
the insistance by the autherities te furmish the caste certi-
ficate in the prescribed preferma is net warranted, He Wwas
pet furnished with the Annexures te the charge meme te

enable him te submit effective explanatien, The respendent
gutherities were required te furnish the cepims ef the-decumentd
net listed in the Annexure-3 en which the respendent authmrltleﬁ\
relied during the ceurse sf the inguiry. L
€. As per the serial c¢ircular N-.94 at Arnexure-A26,
the penalty advice has te be issued by the Disciplinary \
Autherity. He submits that the penalty advice im this case w§s~
net. issued Dby the Disciplinary Autherity.
7a While passing the penalty erder dt. 7.10.94 the \
Disciplinary Autherity had relied upen the repert eof the
Cnmmissioneg - - Tribal Welfare, AP, Hyderabad and that
the Disciplinary Autherity had taken an extraneeus materigl

te sustain his penalty . erder,

N |
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8, The gpplicant relies upen the 3.P, (SC/ST/Backward

Classes) Regulatien ef issue ef Cegmunity Certificate Act, 1993

and rules issved thereunder in GO M..S. Ne.58, Secial wWelfare

of the sgzid ruleT

(J) Deptt, 4t. 12,5,97, He submits that accerding te Rule 21qf

Jthe Caste Certificate issued by the cempetent gutherity prier |

te the cemmencement ef the Rules has te be treazted as a valid
certificate and under the present regulatiens the cempetent
autherity te issue the cemmumrity cerﬁificate is the Revenue
pivisienal Officer, He submits that the Comm;ssienerxbirectar4
Tribal Welfare is net the autherity te decide :whether a
particular persen belengs te a particular cemmunity er net s

D He relies upen the Railway Beard's letters dated -
19.2,76, 18,12.81 and 3.8,89, He submits that the respendent
gutherities have net verified his secial status threugh a

vempetent gutherity viz, District Magistrate.

10. The gppellate gutherity as well as the revigienal

sutherity hgve failed te nete these submissiens even theugh

he has specifically raised in his appeal/revisier petitien. \'

11. He submits that the respendent zutherites have used
the material witheut givimg him an op}pmﬁl:l:mity.3

12, The Disciplinary Autherity was net justified in
dismissing him frem service on the basis of the repert ef

ths Commissigner’ - - Tribal Welfare, AP, Hy&grabai which
decument was net listed in the Amnexure te the charge meme Rer

3
supplied te him, - b
J

13. The Inquiry Officer has net preperly anal sed the
Material gvailable en recerd. There was RrRe ebligatien en
his part te submit the caste certificate im the prescribed
preferma, The decuments submitted at the time of appeintment

were themselves sufficient preef regarding his secial status,

O\~
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14. The respendents have filed their reply stating that
the gpplicant had failed te submit thecaste seftificate in
the prescribed preferma theugh given sufficient eppertunity
ané hence, he was served with a majer penalty charge mems,
Thney further submit that the applicant was initially appeinted
pPrevisienglly withwut*édste certificate te avedid hardship. te

. " directed
the applicant snd he was /Z  to submit the caste certificate
in the prescribed preferma in due c-urée. They submit that
the applicant was abserbed as Diesel Fitter subjact te .
the conditien ef his preducing the caste certificate ir the
prescribed prefermg.

15, They submit that they made enquiries with the

Commissieney Tribal Welfare, AP, Hyderabad ané it revealed

e d

T -

that the gpplicant W ret belamai%2 the ST communitf.

15, They further submit that as per the rules an

aspeintes has te submit his cate certificate in the prescribed

preferma issued by the cempetent gutherity as preef ef his

secial status at the time &f his apreirtment., This was

specifically megtioneé in the letter of gppeintment. If the

caRdidate fallg te submit his caste certificate ° then

his services can be termingted.

17. The Cemmissiener, Tribal Welfare, AP, Hydergbad

by his letter NO.RC/1491/93/TR;/2% which is dt. 2.8,94

{annexure=-al te the OA) inforﬁ;ﬁ/t;?t the applicant was =
‘met belnnéi%g the ST cemmurity. The applicart was given

sufficient -pp;rtuﬁity and reminders te preduce sufficient

proef regarding his secial status, As he failed te preve his

secial status, - _he ceuld have been terminated frem service

evenn witheut giving ﬁetice. Heawever, an inguiry was cenducted

andé during the imquiry the spplicant failed te substantiate

his secial status and accerdingly the impugned erders were

PQSSQ& .
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18, They further submit that the autherities have net
relied er the repert of the Cemmissiener, Tribal ©. . Welfare,

AP, Hyderabad and that the materizl cellected by the inquiring
during the irquiry

autherity /itself established the charge levelled against the

applicanf."ﬁowever. the Disciplinmary Autherity casually obscrvei:

in his erder that the Railway Administratien made ingquiries with

the Cemmissiener, Tribnal Welfare, AP, Hyderabad and that the

said autherity infermed that the app%&c§g§ was net belenging

te ST cemmunity, The averment, maie/;pplicant that the !

Disciplirary Autherity was mainly influenced by the repert of

the Cemmissiener, Tribal Welfare, AP, Hyderabad is miscerceived.

Every eppertunity was given te the gpplicant during the ceurse eoff

the inquiry ané that the applicant failed te preve his secial

dt 18,1280

status. They submit that the Rgilway Beard's letter d&t. 19.2.7§¢f
. and 18,3.87 referred te in the OA are net relevant te the facts

and circumstances eof the case. The applicant was net charged

with misdeclaratien ef his caste, but was charged fer having

failed te preduce the caste certificate in the prescribed proforﬁf.

en his appeintment, Hence, there are re greunds te interfere

: 1
with the impugned erders. offer of

19, VWie hgve extracted the cenditien Ne.2 ef the/appeintment

(Annex.T) ,AS Per the sal@d cenditien, the applicant was required r

te preduce thefaste certificate in the prescribed preferma at the,

tine of his appeintment. The Respondents'submit that in erder
te aveid hardship te the applicant he was appeinted in the
Railway Aémimistratien subject te his ﬁroducing the caste
certificate im the prescribed preferma. in gue ceurse.

20, The respendent autherities issued reminders te the
applicant te preduce the caste certificate. As per the cendi-
tien No.2 of the letter of sppeintment when the applicant

failed te preduce the caste certificate im the prescribed

3 *Il
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prefermag they ceuld have termingted the gervices ef the
applicant wven witheut helding aﬂyinquiry. Hewever, the
rasperdent gutherities felt it pﬁoper te give him an
eppertunity te substantiate h;s secial status amd imitisted ‘the

Disciplinary Proceedimgs.ﬁf lestduring the disciplinary

preceedings, the applicant ceuld have preduced the.caste
certificate in the prescribed preferma im suppert ef his
.claim that he belengs te Kenda Kapu Cenmunity.

21. The applicant centends that certain decuments were
ret furnished te him, He has net stated what were the
decuments he seught frem the autherities and what were the
decumerts that were net supplied. -The applicant has net
prcéuced the Annexure te the charge memw, In the absence
ef that eecument, it is net pessible fer us te knew what

were the decuments that were relied upen by the gutherities

te substantiate the charge levelled against the gpplicant,
22, The applicant is under the impressien that the
disciplingry autherity was influenrced by the repert of

the Cemmissiener Tribal Welfare, AP, Hyderabad,

P

The respendent autherities have specifically stated that
they have net taken inte cemsideratisen the repert of the
Cemmissiener eof the Tribagl Welfare, AP, Hyderabad aré that ]
the material cellected by the Inquiry Officer during the
Inquiry were itself sufficient te substantigte the chafge.
23 . The applicant has stated in the QA certain irregu.-
larities glleged te have been cemmitted by the respendert
attherities im the cenduct ef the inquiry. We censidered

thege irregularities. These are all precedural irregularities.

These irregularities canmret be censidered as irregularities which
vitiated the inguiry preceedings, Hewever, the Ceurt er
Tribunal cannet set aside the punishment erder en teachmical

I aSens.,

TG
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decisdéen ef the Hem'ble Supreme Court im the case of State Bank
of Fatiala Vs, S.K.Sharma (reperted in AIR 1996 S.C. 1669). The
Apex Ceurt has ebserved that the Ceurt er Tribumal sheuld net

set aside the erder of the disciplinary autherities sutematically.
It has ladd dewn guidelimes in para 32 ef the judgment, Para 32

reads as fellews :

|62 |
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In this cennection, we feel it preper te rely en the

"32. We may summarise the principles emerging frem the
abeve discussien, (these by are by ne means intended te be
exhaustive ard are evelved keeping inview the centext ef
disciplinrary inquiries and erders ef pumishmert imposed by
an empleyer upeR the ampleyee ¢

{1} An eréer passed by impesing a punishment en an
empleyee ceonsequent upen z €isciplinary/departmental
enquiry in vielatien ef the rules/regulatiehs/statutery
previsiengeverning such: - enguiries sheuld net be set
aside gutematically. The Ceurt er the Tribumal . ,sheuld
enquire whether (a) the previsien vielated is ef a
substantive nature or (b) whether it is precedural inm
chagracter,

2) A substgntive previsien has mermally te be cemplied **
(3) In the case= ef vielagtien ef a precedural previsien,
the pesitien is this : precedursl previsiens are generally
meant fer afferding a reasenable gnhd adequate eprertunity

te the delinguent efficer/empleyee, They are,gererally
speaking, cencetved in his interest. Vielatien ef any and
every precedural enquiry held er erder passed. Except
cases falling under 'ne retice(, 'ne eppertunity' and'ne

hearing' categeris, the cemplairnt ef vielatien ef precedural]

previsien sheuld be axgmined frem the peint ef view ef
prejudice, viz. whether such vielatien has prejudiced the
delinguent effier/empleyee in defending himself preperly ané
effectively., If it is feund that he has beer se prejuédiced,
apprepriate erders have te be made te repair and remedy the
Prejudice including setting the enquiry and /er the erder ef
punigshment., If ne prejudice is established te have resulted
therefrem, it is ebvieus ne interference iscalled fer. In g
this cemnectien, it may be remesbered that there may be
certain precedural previsiens which are ef a fundamental

character, whese vielatieni is by itself proef ef prejudice,!

The Ceurt may net insist en preef ef prejudice im such cases
As explgined inthe bedv ef the iudgmert., take a case where
there is a previsien expressly-previding-that after the
evidence eof the of the empleyer/geve nment is ever, the
empleyee shall be giver an eppertunity te lead defence in
hig evidence, and in a givéen case, the enquiry efficer dees
net give that eppertunity . in spite ef the delinguent

efficer/empleyee asking fer it, The prejudice is self-evide}

Ne preef ef prejudice as such need be called fer ir such g
case, Te repegt, the test is ene of prejudice i.e, whether
the persen has received a fair hearing censidering all
things., New, this very aspect can alse be leeked at frem
the peint of view ef directery and mardatery previsiens, if
ene is se inclined. The principle stated ‘ander (4) there
hereinbelew is enly amether way ef leeking at the same
aspect a5 is dealt with herein and net in different er disti
ct prirciple,

** with as explaired hereinbefere and the theery of substant
al cempliance eor the test ef prejudice weuld net be |

applicable in such a case. !

- P
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4{a) In the case of a precedurzl previsien which is net ef a mar=
datery character, the cemplaint ef vielatien has te be axa-
mined frem the standpeint ef substantial cempliance., Be that
as 1t may, the erder passed in vielatien ef such previsien'
can be set aside enly where such vielatien has eccasiened
prejudice te the delinquent empleyee,

{b)In the casé ef vielgtien ef a precedural previsien, which
is of a mankatery character, it has te be ascertained |
whether the previsien is cenceived in the interest ef
the persen preceeded zgainst er im public interest, If
it is feund te be fermer, then it must beecseen whether
the delinquernt efficer has waived the saié requirement,
either expressly er by his cenduct, If he is feund te
have waived if, then the erder of punishment cannet be
set as de en the greund ef said vielatien, If, em the
ethey hand, it is feund that the delinquent efficer/empleye
has ret been waived it er that the previsien ceuld net
be waived by him, then the Ceurt= er Tribumal sheule make
apprepriate directiens (including the setting gside of
the erder of pumishment), keepimng im mimé the appreach
adepted by the Censtitutiem Beach im B,Karumgkar, (1994
AIR SCW 1050). The ultimate test is always the same viz,
test of prejudice er the test ef fair hearimg, as it may
be called,

5. Where the emguiry is met geveraed by any rules/regulatiens/sti
tutary previsens and the enly ebliggtien is te ebserve the TP
srinciples of natural justice--~er, ef that matter, wherever such:
principles are held te be implied by the very nature ard impact ef
the eorder/asctien--the Ceurt er the Tribunal sheuld make 3
distirctien between 3 tetal vielatien ef natural justice (rule
of audili alteram partem) ané vielgtien ef s facet ef the said
rule, as explained irthe bedy ef the judgment, In &therwerds,

@ distinctien must be made between "me epperturity"ané ne
adecuate eppertunity i,e, betweern "ne netice"/"ne hegring" and
fna fair hearing".(a) Ir the case eof fermer, the erder passed
weuld unrdeubtedly be invalid (eme may call it"veid" er a nullity
if ene cheeses te). In such cases, nermally, liberty will be
reservedfer the Autherity te take preceedings afresh accerding
te law, i.e, in accerdance with the saild rule {(gudit alteram par=
tem) . (b} But ip the latter case the effect ef vielatien ef a
facet of the rule of gudit alteram partem) has te be examined
frem the stand peint ef prejudice; in ether werds, what the Court
or Tribunal has te see is whether ir the tstality ef the ‘
circumstances, the delinquent efficer/empleyee did eor did met have
@ fair hearing snd the erders te be made shall depend upen the T
answer te the saild query. (it is made clear that this primciple
(N®.5) dees net apply in the case of rule against bias, the tast
of which behglf are lazid dewn elsewhere).

6. while applying the rule ef audi alteram partem (the primary
principle of maturgl justice) the Ceurt/Tribumal/autherity must
always bear im mind the ultimate ard everriding ebjective underw
lyimg the sgld rule viz, te ensure a fair hearing skd te engure ‘A
that there is me failure of justice. It is this ebjective which
sheuld gulde them in applying the rule te varyvimg situatiens that
arise befere them,

Do~
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7T. There may be situsitiens where the interests ef staﬁe er
public imterest may call fer a curtailimg er the rule of audi |
alterm partem, In such situatiens, the Ceurt may have te
balance public/State interest with the requirement ef matural
justice and arrive at an apprepriate decigien,”

25, Hence, we are net inclined te inteffere with the

impugned erders, as the applicanapas net egtablished that he was
put te ircenvenience, during tﬁe inquiry.

26, The Counsel fer the applicant has relied upen the

decisien ef the Hen'ble Supreme Ceurt in the case ef R.Kandasamy
Vs. Chief Engineser, Madras Pert Trust (reperted im 1997 (7) 8CC
505, Im the said case R. Kandasamy was interviewed by the Pert
Trugt Autherities fer the pest ef Mazdesr. R, Kandasamy had
Preduced the certificate igsued by the Tehsildar, Mambalam,

Madras #t. 10.3,87. The Pert Trust Autherities refused te

accept the said Certificate amd en 2Gl1.95, the Pert Trust f
Autherities directed Kgndgsamy te preduce the latest ériginal
Cenmunity Certificate frem the Revenue Divisiengl Officer.
Kandasanmy regquested the Pert Trust Autherities te accept the
certificate preduced by him issued by the Tehgildar. Hewever,

the Pert Trust Autherities insisted upem Kandasamy te priduce the |
latest erigiral cenmurity Certificate. At that stage, Kanda Samy .
 appreached the Ceurt, Hewever, the Hen'ble Supreme Ceurt directedr
the Pert Trust autherities te cengsider appeintment ef Kandasamy en [
the basis ef the Certificate preduced by him and directed th#Port |
Trust au#horities te helé preper inquiry as te the genuineness “
of the certificate preduced by him, if feund Recessary.

27 .. The circumstances detailed abeve are quite different, E

In the instant case, the respendent autherities themselves
allevwed the applicaRQto jein the Railway Administratien and
directed him te preduce the caste certificgte in the prescribed
proformijim due ceurse, They gave remingers te him, Iuspite

eof that, the applicantffailed te preduce the same and inrsisted en

acting en the saié Scheel Transfer Certificate preduced by him,

— - |
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.28, The autherities held an inguiry agairst the applicant
and fermed an epinien that the applicant dié met beleng te
Kenda Kapu Cemmunity. As already ebserved, had they refused te
appeint the applicaest, then in such circuﬁstamces the principles
enunciated by the Hen'ble Supreme Ceurt in the Kandasamy case
weuld have been applicable, Therefere, the applicant cannet
derive any benefit frem the case cited zbeve,

29, The applicant further relied upen the ordefwzated
10.12,93 e#f the Calcutta Bench ef this Tribumal in Ta Ne,127/96
in the case of Durga Sankar Saha ard Others Vs. Unien ef India
and Others (reperted in 1994 (26) ATC 894, The said case
related te the Sunri Cemmunity which was censidered as a SC
Cemmunity. But the applicant herein haé centested Electien en
‘the greund that he alse belenged te the Sunri Cermunity.
Hewmver, the Hen'ble Tribuial relying upen the deciéon of the
Hen*ble Supreme Ceurt in the case of Abhey Pada Szha V Suédhir
Kumar Mengal (feportei in AIR 1967 sC 115) gave certainm
directiens te the respendert autherities regarding the secial
status ef the empleoyees when were appeinted earlier.. This case
in eur epimien dees met apply te the facts and clrcumstances ef
the aéplicant.

30, As already ebserved, the respendent autherities had
previded an appeintment in the Railway Administratien subject te
Presuctien ef caste certificate in the prescribed preferma. The

applicént failed te preduce the caste certificate despite

Bepeated reminders, Thereafter, disciplinary preceedings were ugiff

enzued and during the disciplinary preceedings the applicant
falled te establish that he actually belenged te ST Cemmunity.
The ebject ef previding an eppertunity te the applicaent in the -
Digsciplinary Preceedings was te establish his secial status.
31, The cententien ef the applicant that the respendent
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attherites were influenced by the repert ef the Cemmissiener,

Tribal Welfar=, AP, Hyderabad has ne substance., The applicant

has net substantiated his secial status during the imrquiry.
Fufther, the respendents have stated that they were nat at

all influenced by the repert ef the Cemmissisener, Tribal Welfare,
AP, Hyderabad and that the materizl cellected by the Inguiry

Officer wars sufficient te substantiate the charge, Even the

sal€ repert is ignered, the material wag sufficient te held

the applicant guilty ef miscenduct, submit the respendents,

32. The applicant has net filed any rejeinder te the

reply rebutting the gverments made by the respendents,

33.. In that view of the matterﬂwe are of the epinien

tﬁat there are ne cenvincing reasens te interfere with the
: o

impugﬁed erders, Hence, the enly erder that can be passed in
this O.A. is te dismiss the 0.A,
34, The QO.A. 1s accerdingly dismissed leaving the

parties te bear their ewn cests.
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